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CORAM: 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCH. 

Ja\pur, this the .ostn Decmber, 2008 

CONTEMPT PEllllON NO~ 58/2008 
m 

ORIGINAL APPLICAnON NO. 175/2006 

· HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER 
HON'BlE MR. B.L KHATRI, ADMINISTRATIVE MEMBER 

D.P. Sharma - II son of Shrl Rameshwar Parasad by caste Shanna, 
aged about 54 years, res\dent of Plot No. 2A, Near Rajendra Floor 
Mill, ·Shiv Colony, Tonk Phatak, Jaipur. Presently working as SA BCR 
In the Office of the Railway Mall Service, Jaipur On, Jaipur . 

(By Advocate: Mr. C.B. Sharma proxy to Mr. P.N~ Jattl) 

VERSUS 

. ...• APPUCANT 

1.· Ms. Radhlka Dorai Swami, Secretary to the Government of 
India, Ministry of Communication, Department of. Posts, Oak 
Bhawan, Sansad Marg, New Delhi. 

2. Shrl s. Gorlor, Chief Postmaster General, Rajasthan C\rcle, 
Jaipur. 

3. Shrl B.L. Bhatl, Senior Superintendent Ralwlay Mall Service, 
Opp. Radio Station, M.I. Road, Jaipur. 

. .....• RESPONDENTS 

(By Advocate: Mr: Gaurav Jain) 

ORDER CORAL) 

Petitioner has flied this Contempt Petltlo_n for the alleged 

violation of the order dated 12.10.2007 passed In OA No. 175/2006 

whereby respondents no. 2 was directed to decide the clalm of the 

applicant within a period of two months from the date of receipt of a 

copy of this order. 

2. Respondents have filed reply. Along with the reply• the 

respondents have also .annexed copy of the order dated 28.11.2008 

~hereby the claim of the applicant t, for stepping up of his pay has 
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been rejected-. Copy of this order has also been placed on record as, · 

Annex'-'re CPR/3. 

3. In view cf what has been stated above, we are of the view that 

since the clalm of the appHcant regarding stepping up of his pay has 

-been rejected, no further action Is required In the matter. In_case the 

appllcant-ls aggrieved by the order dated 28.11.2008, it wm be open 

for him to file substantive OA thereby challenging this order. 

4. With these observations, the CP Is disposed of. Notices Issued to 

the respondents are hereby discharged. 

(B.L.~· 
_MEMBER (A) -
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(M.L. CHAUHAN) 

MEMBER (3) 
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